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Government 0: Punjab 

SociaL Security ahd Women Be, Child DeveMprEmil 
(Social Security Branch) 

NOTIFICATION  
/ 

FORM 28 

(Rule 21(3) and 22(4)( 

CERTIFICATE OF REGISTRATION 

INDER SECTION 1 OF THE ii ACT) 

Alto] pc 'Ass] of the documents submitted as per Form 27. ALL India 

Char-its Ple Society (Regd.), Tehsilpura, G.T. Road, Amritsar is 

,:2‘t8i ! 1 •Egistimion No.3/2,1 2011 2WCD/1425 dated 7'JiiJ t c  

l 'owe under Section 4 1(1) of the Juvenile Justly- (Cart_ arti 

Chilihei a Act, 2015 with eficct from I1 .12 2018 for o 

t ion which has the capacity of .30 children si`L,;! ! 

. 1 11,'CIILIC Jostler (Care and Protection oi 	ice,. 

usIice (Care and ProLection 	Children) 	 u 

le Central/ State Cosernment from Lime to riine 

Raji P. Shrivastava, MS, 
Principal Secretary. Gm 
Department of Social Sem irtri. at 

Women 83e• Child Developmcis 

3SS(2VICD)/11:33161 TO Dated, Chandigarh it 12.201S 

iorwarded to the following for informatiton anci rico:swan 

Secretary to Government Punjab. 
Government of India, Ministry of Won 	Child  

DUVcID mmt, New Delhi 
AUditict d Chief Secretary. Govt of Punjab. Deparuwent of L mt  

Affairs ( 	Justice. 
Direciiii Social Security and Women & Child Development. 
Punjab. 
Demay ormeissionec Amritsar. 
liiehare All ndja Pingalwara Charitable Society IRtigcl.i. 
fe sip ra. G.T. Road, Amritsar. 

Under Secret  eeurity 



(g) 
Government of Punjab 

Department of Social Security and Women & Child Development 
(Social Security Branch) 

NOTIFICATION 

FORM 28 

[Rule 21(3) and 22(4)] 

CERTIFICATE OF REGISTRATION 

(UNDER SECTION 41 OF THE JJ ACT) 

After perusal of the documents submitted as per Form 27 is granted 

registration No.5/ 4 /2018-3SSO-rl• , dated )28.09.2018 as a Children Home 

under Section 41(1) and 41(6) of the Juvenile Justice (Care an IS 

Children) Act, 2015 with effect from 7, .09.2018 for a period of 5 years. 

The Bibi Bhani Kanya Netarheen Vidyala, Plot No.57-58, Sadk 

Sahib Road, Chheharta, Amritsar which has the capacity of 25 children 

shall remain bound to follow the Juvenile Justice (Care and Protection of 

Children) Act, '2015, the Juvenile Justice (Care and Protection of Children) 

Rules, 2016 and regu aticms framed by the Central/State Government horn 

time to time. 

Dated, Chandigarh, 	 Raji P. Shrivastava, IAS, 
240] Sep, 2078 
	

Principal Secretary, Govt. of Punjab 
Department of Social Security and 
Women 86 Child Development. 

Endst.No.5/3/2015-13SSalit\ 	• Dated, Chandigarh Ji09.2018 

A copy is forwarded to the following for information and necessary 
action:- 
1. The Chief ilecretary to Government of Punjab. 
2. Secretary, Government of India, Ministry of Women 8z, Child 

Development, New Delhi. 
3. Additional Chief Secretary, Govt. of Punjab, Department of Home 

Affairs and Justice. 
4. Director, Social Security and Women &Child Development, Punjab) 

The Deputy Commissioner, Amritsar. 
District Programme Officers, State of Punjab. 

7. District Child Protection Officers, State of Punjab. 
8. Incharge, l3ibi Bhani Kanya Netarheen Vidyala, Plot No.57-58, 

San Sahib Road, Chheharta, Amritsar. 

tidi I   Under See 	y‘jocial Security 

F->" 



Government of Punjab 
Department of Social Security and Women & Child Development 

(Social Security Branch) 
NOTIFICATION 

FORM 28 

[Rule 21(3) and 22(4)1 

CERTIFICATE OF REGISTRATION 

(UNDER SECTION 41 OF THE JJ ACT) 

After perusal of the documents submitted as Cr Form 27 

granted registration No.5/6/2018-3SS/ 1145025 as a Children Home under 

Seuzion 41(1) of the juvenile Justice (Care and Protection of Children) A. 

20L5 with effect from 12.01.2018 for a period o15 years. 

The Central Khalsa Orphanage, G.T. Road, Putligarh, Amritsar 

which has the capacity of 300 children shall remain bound to follow the 

Juvenile Justice (Care and Protection of Children) Act, 2015, the ,Juvenik 

Justice (Care and Protection of Children) Rules, 2016 and regulations framed 

thr Central/ State Government from time to time. 

Dated this 12,1,  day of Jan, 2018. 

Dated, Chandigarh, 	 K.B.S. Sidhu, IAS, 
1201 Jan, 2018 	 Special Chief Secretary, Govt. or Puilmo 

Department of Social Security and 
Women 84, Child Development 

Ends t.No /6/ 2018-3SS / 1145025/1-8 	Dated, Chandigarh 12 01 2018 

A copy is forwarded to the following for information and neeessap 
a 

The Chief Secretary to Government Punjab. 
2. 	Secretary, Government of India, Ministry of Women 	Child 

Developmcmt, New Delhi. 
Additional Chief Seeretari, Govt. of Punjab, Departmenr of Home 
Affairs and Justice. 

4. Director, Social Security and Women 84-, Child Development, Punjab 
5. The Depwv Commissioner, Amritsar. 

District Programme Officers, State of Punjab. 
7 	District Cnild Protection Officers, State of Punjab. 
S. 	Incharge, Central Khalsa Orphanage, G.T. Road, PI_ ligarh, 

Amritsar. 

Under Secretary-So-6 Securit 



Government of Punjab 
Department ol Social Securiv and Women eg, Child DevelopmenL  

(Social Security Branch) 
NOTIFICATION  

FORM 28 

[Rule 21(3) and 22(4)1 

CERTIFICATE OF REGISTRATION 

(UNDER SECTION 41 OF THE JJ ACT) 

After perusal of the documents submitted as per Form 27 is 

- granted registration No.5/1/2018-3SS/1144911 as a Children Home under 

Section 41(1) of the Juvenile Justice (Care and Protection of Children) Act. 

2015 with effect from 12.01.2018 for a period of 5 years. 

The Institute for the Blind, Lohgarh Gate, Amritsar which has 

the capacity of 100 children shall remain bound to follow the Juvenile Justice 

(Care and Protection of Children) Act, 2015, the Juvenile .Justice (Ca3-e and 

Protection of Children) Rules, 2016 and regulations framed by the 

Central/State Government from time to time. 

Dated this 12111  day of Jan, 2018. 

Dated, Chandigarh, 	 K.B.S. Sidhu, IAS, 
l2ih Jan, 2018 
	

Special Chief Secretary, Govt. of Punjab 
Department of Social Security and 
Women as Child Development. 

Endst.No.5 / 1/2018-355/ 1144911/1 1-8 	Dated, Chandigarh 12.01_201.7 

A copy is fonvarded to the following for information and necessaiii 
action:- 

The Chief Secretary to Government Punjab. 
2. Secretary, Government of India, Ministry of Women & CiiUd 

Development, New Delhi. 
3. Additional Chief Secretary, Govt of Punjab. Department of Home 

Affairs and Justice. 
4. Director, Social Security and Women 	Child Developmcni. 

Punjab. 
3. 	The De puty Commissioner, Amritsar_ 

Distrie i, Programme Officers, State of Punjab. 
7. District Child Protection Officers, State of Punjab. 
8. lncharge, Institute for the Blind, Lohgarh Gate, Am tsar. 

Under Secretary Social Sec 



Government of Punjab 
Department of Social Security and Women 86 Child Development 5-. -C ilchco  

(Social Security Branch) 

ah-rw 

q) 

After perusal of the documents submitted as per Fonn 27, Shri sii-js5A• 

Anant Anath Ashram, Nathana, Bathinda is granted registration 

No:5/14/2015-335/ 13 31 ao 6 	, dated a6th Oct, 2018 as a Children 

Home under Section 41(1) and 41(6) of the Juvenile Justice (Care and 

Protection of Children) Act, 2015 with effect from 5 .10.2018 for a period of 

5 years. 

The institution which has the capacity of 25 children shall remain 

bound to follow the Juvenile Justice (Care and Protection of Children) Act, 

2015, the Juvenile Justice (Care and Protection of Children) Rules, 2016 and 

regulations framed by the Ceotral/ State Government from time to time. 

Dated, Chandigarh, 	 Raji P. Shrivastava, IAS, 
16th Oct, 2018 	 Principal Secretary, Govt. of Punjab 

Department of Social Security and 
Women 86 Child Development. 

Endst.No.5/ 14/ 2015-35S/ I?, 39a06
1
14 	Dated, Chandigarh a5.10.2018 

A copy is forwarded to the following for information and necessary 
action:- 
1. The Chief Secretary to Government of Punjab. 
2. Secretary, Government of India, Ministry of Women 85 Child 

Development, New Delhi. 
3. Additional Chief Secretary, Govt. of Punjab, Department of Home 

Affairs and Justice. 
Director, Social Security and Women 86 Child Development, Punjab. 

5.  

90 
NOTIFICATION  

FORM 28 

[Rule 21(3) and 22(4)] 

CERTIFICATE OF REGISTRATION 

(UNDER SECTION 41 OF THE JJ ACT) 

Deputy Comtnissioneer, Bathinda. 
6. Ineharge, Shri Anant Anath Ashram, Nathana, Bathinda. 

Under Sec 



z 
Gevernment of Punjab 

Department of Social Security and Wotnen &Child Development 
(Social Security Branch) 

NOTIFICATION S5d4-2('' 
FORM 28 

[Rule 21(3) and 22(411 	 A-P(S P I  IL PS 
1)861(10 	CERTIFICATE OF REGISTRATION 	 (1)- 

1-9  
(UNDER SECTION 41 OF THE JJ ACT) 

After perusal of the documents submitted as per Form 27, Arya 

Anathalya, 164 Dayanand Road, Ferozpur Cantt is granted registration 
J.f/t4/14, 

No.5/ 48/2018-355/ I340140g 	, dated a6 th October, 2018 as a Children 

- A \ Home under Section 41(1) and 41(6) of the Juvenile Justice (Care and 

Protection of Children) Act, 2a15 with effect from (26.10.2018 for a period of 5 

years. 

The institution which has the capacity of 100 children shall 

remain bound to follow the J wenile Justice (Case and Protection of Children) 

Act, 2015, the Juvenile Jusbee (Care and Protection of Children) Rules, 2016 

and regulations framed by the Central/State Government from time to time. 

Dated, Chandigarh, 	 Raji P. Shrivastava, LAS, 
08th Oct, 2018 	 Principal Secretary, Govt. of Punjab 

Department of Social Security and 
Women 84, Child Development. 

Endst.No.5/48/2015-3SS/ 	 Dated, Chandigarh 46.10.2018 

A copy is forwarded to the following for information and necessary 
action 
1. The Chief Secretary to Government of Punjab. 
2. Secretary, Government of India Ministry of Women 84 Child 

Development, New Delhi. 
3. Additional Chief 3ectetary, Govt. of Punjab, Department of Home 

Affairs and Justice. 	 ]], 
.__ACI------ 	Director, Social Sc runt,/ and Women &Child Development, Punjab. 

5. Deputy Commiss onr r. Ferozpur. 	 . 
6. Incharge, Arya Anathalya, 164 Dayanand Road, Ferozpur Cantt. 

Under Sec ry Social Security 



'HI 	 ( 

72CR "" 

GC/VC' In 

Department of Social Security and Women 8z Child Development 
(Social Security Branch) 

NOTIFICATION  

FORM 28 

[Rule 21(3) and 22(4)] 

CERTIFICATE OF REGISTRATION 

(UNDER SECTION 41 OF THE JJ ACT) 

After perusal of the documents submitted as per Form 27. Matra 4 

Chaya Anath Ashram, V.P.O. Alamgarh, Teh. Abohar, District Fazilka is 
tri 

granted. registration No 5/1/2016-355/ 138a 	, dazed 5 Nov 201t,  as 

a Children Home tinder Section 41(1) and 41(6) of the Juvenile Justice u 

mid Protection of Children) Act, 2015 with effect from ig51 11 2018 for a peiri ici 

of 5 years 

The institution which has the capacity of 50 children shall remain 

bound to follow the Juvenile Justice (Care and Protection of Children) get. 

2015, the iluvonile Justice (Care and Protection of Children) Rules, 2016 and 

regulations framed by the Central/State Government from time to time. 

Dated, Chandigarh, 	 Raji P. Shrivastava, IAS, 
3IP Oct, 2018 
	

Principal Secretary, Govt 	Puniab 
Department of Social Security and 
Women 8r, Child Developthedd 

Endst.N 5/ I /2016-3SS )31/68Alti 	Dated, Chandigarh oil' 20 )8 

A copy is forwarded to the following for information and lit 
action:- 

The Chief Secretary to Government of Punjab. 
2, 	Secretary, Government of India, Ministry of Women /is Child 

Development, New Delhi, 
3. 	Additional Chief Secretary, Govt of Punjab, Department of Home 

Affairs and Justice. 
Director, Sochi) Security and Women &Child Development, Punjab. 

5. Deputy Commissioner, Fazilka. 
6. Incharge, Nlaua Chaya Anath Ashram, V.P.O. Alamgarh Tch. 

Abohar, Diszt. 

ci  Under Seer 416Ng.gdial Security 

FJ_I)51- 

sHy 



Government of Punjab 
Department of Social Security and Women & Child Development 

(Social Security Branch) 
NOTIFICATION 

FORM 28 

1Rule 21(3) and 22(4)1 	 ; 
CERTIFICATE OF REGISTRATION 

(UNDER SECTION 41 OF THE tIJ ACT) 

After perusal of the documents submitted as per Form 27, 108 

Sant Narayan Das Ji School for Blind and Handicaps, Viii. Bahowal, 

Hoshiarpur is granted registration No.5/ 5 / 2016-3S S / ,360-- 3 65 	, dated 

1  di  Dec, 2018 as a Children Home under Section 41(1) and 41(6) of the 

Juvenile Justice (Care and Protection of Children) Act, 2015 with effect from 

..01:12.2018 for a period of 5 years. 

The institution which has the capacity of 25 children shall remani 

bound to follow the Juvenile Justice (Care and Protection of Children) Act. 

2015, the Juvenile Justice (Care and Protection of Children) Rules, 2016 and 

regulations frained by the Central/State Government from time to time. 

9 71 

Dated, Chandigarh, 
30th Nov, 2018 

Endst.No.5/ 5/ 2016-3SS/ 360-365  

Raji P. Shrivastava, IAS, 
Principal Secretary. Govt. of Punjab 
Department of Social Security and 
Women &Child Development. 

Dated, Chandigarh 0. 12.2o 1 8 

A copy is forwarded to the following for information and necessary 
action: - 
I . 	The Chief Secretary to Government of Punjab. 

Secretary, Government of India. Minis(rv of.  Women & Chik. 
Development, New Delhi. 

3. 	Additional Chief Secretary, Govt. of Punjab, Department of Homy 
Affairs and Justice. 
Director, Social Security and Women & Child Development. Punjab. 

5. Deputy Commissioner, Hoshiarpur. 
6. Incharge, 108 Sant Narayan Das Ji School for Blind and 

Handicaps, Viii. Bahowat Hoshiarpur. 

Under Secret 
	

Security 

1 



Government of Punjab 
Department of Social Security and Women 84 Child Development 

(Social Security Branch) 
NOTIFICATION 

FORM 28 

[Rule 21(3) and 22(4)} 

CERTIFICATE OF REGISTRATION 

(UNDER SECTION 41 OF THE JJ ACT) 

After perusal of the documents submitted as per Form 27 

Missionaries of Chairty, Shanti Shaven, Green Model Town, Jalandhar iS 

granted renewal of registration No 5/1/2011- I SS /1161, dated 17th May. 2011 

as a Children Home under Section 41(1) of the Juvenile Justice (Care and 

Protection of Children) Act, 2015 with effect from 23.10.2018 for a period of 5 

years. 

The institution which has the capacity of 40 children shall remain 

bound to follow the Juvenile Justice (Care and Protection of Children) Act, 

2015, the Juvenile Justice (Care and Protection of Children) Rules, 2016 and 

regulations framed by the Central/State Government from lime to time. 

Dated, Chandigarh, 	 Raji P. Shrivastava, IAS, 
163h Oct, 2018 
	

Principal Secretary, Govt. of Punjab 
Department of Social Security and 
Women 8E, Child Development. 

End st.N o .5 / 1/ 201 I -ISS(3SS)/ 1338806/1-6 Dated, Chanel igarh 23.10.2018 

A copy is forwarded to the following for information and necessary 
action:- 
1. The Chief Secretary to Government Punjab. 
2. Secretary, Government of India, Ministry of Women 84 Child 

Development, New Delhi. 
3. Additional Chief Secretary, Govt of Punjab, Department of Home 

Affairs and Justice. 
Director, Social Security and Women 86 Child Development, 
Punjab. 

5. Deputy Commissioner, Jalandhar. 
6. Incharge, Missionaries of Chairty, Shanti Bhavan, dree Model 

Town, Jalandhar, 

Under Se 	octal Security 



Government of Punjab 
Department of Social Security and Women &Child Development 

(Sepia' Security Branch) 
NOTIFICATION  

FORM 28 

[Rule 21(3) and 22(4)] 

CERTIFICATE OF REGISTRATION 

(UNDER SECTION 41 OF THE JJ ACT) 

After perusal of the documents submitted as per Form 27 is 

granted renewal of registration Ho.5/1/2011-1SS/ 1353, dated 19.06.2012 as 

a hilchrte under Section 41(1) of the Juvenile Justice (Care and 

Protection of Children) Act, 2015 with effect from 24.10.2017 fora period of •5;.  

years. 

The Sisal Ghanayya Ji Charitable Trust (Regd.) Unique Rome, 

Jalandhar which has the capacity of 120 children shall remain bound to 

follow the Juvenile Justice (Care and Protection of Children) Act, 2015, the 

Juvenile Justice (Care and Protection of Children) Rules, 2016 and 

regulations framed by the Central/State Government from time to time. 

Dated this 23rd day of Oct, 2017. 

Dated, Chandigarh, 	 ILLS. Sidhu, IAS, 
23rd Oct, 2017 	 Special Chief C...c.n.tary, Govt of Punjab 

Department of oinnial Security and 
Women as Child Development. 

Endst.No.5/ 1/ 2011-158/ io9o1a9f,nF Dated, Chandigarh: 24.10.2017 

A copy is forwarded to the following for information and necessary 
action:- 
1. The Chief Secretary to Government of Punjab. 
2. Secretary Government of India, Ministry of Women es Child 

Development, New Delhi. 
3. Additional Chief Secretary, Govt. of Punjab, Department of Home 

Affairs and Justice. 
4. Director, Social Security and Women & Child Development, 

Punjab. 
5. The Deputy Commissioner, Jalandhar. 
6. District Programme Officers, State of Punjab. 

District Child Protection Officers, State of Punjab. 
8. 	hacharge, Bhai Ghanayya Ji Charitable Trust '(Regd.), Unique 

Home, 1082-B, Taranwali Gall, Model House, Jalandhar- 144003. 

oie Under Secretary So 	Security 



Governindrit of Punjab 
Department of Social Security and Women 8r, Child Development 

(Social Security Branch) 
NOTIFICATION  

p,7i1)(7  

eVf,,,, 1_04 
ci2j) 

)  

FORM 28 

(Wile 21(3) and 22(4)1 

CERTIFICATE OF REGISTRATION  

(UNDER SECTION 41 OF THE JJ ACT) 

After perusal Of the documents submitted as per Form 27, Nail 

Niketan Trust (Regd.), Nakodar Road, Jalandhar is granted renewal of 

registration No.5/4 /2013-133/ 60485/ 1, dated 0518  ,June, 2013 as a Children 
22_3— 

Some under 11ection 41(1) of the Juvenile Justice (Care and Protection of 

Children) Act, 2015 with effect from 	.10.2018 for a period of 5 vicars. 

The institution Which has the capacity of 50 children shall remain 

Tcl to follow the Juvenile Justice (Care and Protection of Chihli-it:a ,lici. 

2015, the Juvenile Justice (Care and Protection of Children) Rules, 2010 and 

regulations framed by the Central/State Government from time to irne. 

Dated, Chandigarh, 	 Raji P. Shrivastava, IAS, 
Oct, 2018 	 Principal Secretary, Govt. of Puniab 

Department of Social Sccuria and 
Women & Child Development. 

End TN0.5/4/2013-1SS(3SS)/ )3433i6 	Dated, Chandigara - .10.2018 

A 	in forwarded to the following for information and riecisaa. 

The Chief Secretary to Government Punjab_ 

2. 	 Secretary, Government of India, Ministry of Women Ile Child 
Development, New Delhi. 
Additional Chief Secretary, Govt. of Punjab, Department of Moine 
Affairs and Justice. 
Director, Social Security and Women 85 Child Development. 
Punjab. 

5. Deputy Commissioner, Julandhar. 
6. Ineharge, Nan i Niketan Trust (Regd.), Nakodar Road, Jalandhar. 

Under Secre \IY-ocial Security 



Government of Punjab 
Department of Social Security and Women 84, Child Development 

(Sdcial Security Branch) 
NOTIFICATION 	

r) 5 5 
FORM 28 

[Rule 21(3) and 22(4)1 
: ) n / 

CERTIFICATE OF REGISTRATION 

(UNDER SECTION 41 OF THE JJ ACT) 

After perusal of the documents submitted as per Form 27 ie 

granted registration No.5/9/2018-3SS/ 1145075 as a Children Home under 

Section 41(1) of the Juvenile Justice (Care and Protection of Children) Act, 

MIS with effect from 12.01.2018 for a period of 5 years. 

The Pingla Ghar Anath Sewa Society, Gulabdevi Hospital 

Road, Jalandhar which has the capacity of 50 children shall remain bound to 

follow the Juvenile Justice (Care and Protection of Children Act, 2015, the 

Juvenile Justice (Care and Protection of Children) Rules, 2016 and 

regulations framed by the Central/State Government from tin-re to time. 

Dated this 12III day of Jan, 2018. 

Dated, Chandigarh, 	 R.B.S. Sidhu, 
120' Jan, 2018 
	

Special Chief Secretary, Govt. of Punjab 
Department of Social Security and 
Women &Child Development 

I -id -  No.5/ 9 / 2018-3SS/ 1145075/ 1-8 	Dated, Chandigarh 12
cm

.01.2018 

A copy is forwarded to the following for information and neCeS,Sal?y: 
action: 

The Chief Secretary to Government Punjab. 
Secretary, Government of India, Ministry of Women 8i, Child 
Development, New Delhi. 
Additional Chief Secretary, Omit of Punjab, Department of Home 
Affairs add Justice, 
Director, Social Security and Women as Child Development, 
Punjab. 
The Deputy Commissioner, Jalandhar. 
District Programme Officers, State of Punjab. 
District Child Protection Officers, State of Punjab. 
Inchargc, Pingla Ghar Anath Sewa Society, Gulabdevi HosptaI 
Road, Jalandhar. 

CIL I 
Under Secretary Social Secudty 



A 	7  
Government of Punjab 	"1--17:C5b 

Department of Social Security and Women 8/, Child e 
1  

teloometst 
(Social Security Branch) 

NOTIFICATION  

FORM 28 

[Rule 21(3) and 22(4)1 

CERTIFICATE OF REGISTRATION 

(UNDER SECTION 41 OF THE JJ ACT) 

After perusal of the documents submitted as pei Form 2. RES C,4' 

Reaching Every Adult and Child Holistically, VP0 Taiwan, fileEsil 

Phillaur, Distt. Jalandhar is granted provisional registration Not5/16/2tHit- r 
 

353/..jactritt5 . 	dated1Xtdit ; 2020 as a Children Home under Sacori 41( t) 

of the Juvenile Justice (Care and Protection of Children) Act, 2015 with tracts 

from .M.(05.2020 for a period of 6 months. 

The institution which has the capacity of 25 child:or shs 

bound to follow the Juvenile Justice (Care and Protection of Cluict 

2015, the Juvenile iJustice (Care and Protection of Children) Et 

regulations framed by the Central/State Government from time Ia 

Dated, Chandigarh, 	 Raji P. Shrivastava, AS 
23DApril, 2020 
	

Principal Secretary, Goo of Po ti) 
partn brit of Social SeCUYILy ft 

Women litt. Child Development 

Endst.No.5/16[2020-355/ 	tici_sy 	Dated, ChaticlipiritiX,05. 

A copy is forwarded to the following for information and iseeirstto 
action:- 
1. 
9, 

3. 

The Chief Secretary to Government Punjab 
Secretary, Government of India, Ministry of Women 
Development, New Delhi.. 
Additional Chief Secretary, Cow of Punjab, Depart meni (tt itif 3  IV 

Affairs and Justice. 
Director, Social Security and Women flz, Child Degclopirectt 
Punjab. 
Deputy Commissioner, ilalandhar. 
Incharge, 'REACH' Reaching Every ALLn atid 

VP0 Taiwan, Tehsit Phillaur, Distt. Liatand ar 

fC9 L.  
Deputy Secretary Social Security 



H 

 	ii 
370- 

1  

EtNallfi=30312C)14 

Government of Punjab 
Department of Social Security and Women 86 Child Development 

(Social Security Branch) 
NOTIFICATION  

FORM 28 

[Rule 21(3) and 22(4)1 

CERTIFICATE OF REGISTRATION 

(UNDER SECTION 41 OF THE JJ ACT) 

After perusal of the documents submitted as per Form 27 is 	_) 

granted renewal of provisional registration No.5/20/2017-3SS/1043747, 

dated 141h August. 2017 as a Children Home under Section 41(1) of the c; 

Juvenile Justice (Care and Protection of Children) Act, 2015 with effect from 12 

2506.2018 for a period of 5 years. 

The Guru Nanak Mission Neterheen Birdh Ashram, Sapror 

Nangal, G.T. Road, Phagwara, District Kapurthala which has the capacity 

of 100 children shall remain bound to follow the Juvenile Justice (Care and 

Protection of Children) Act, 2015, the Juvenile Justice (Care and Protection of 

Children) Rules, 2016 and regulations framed by the Central/State 

Government from time to time. 

Dared, Chandigarh 	 K.B.S. Sidhu, IAS, 
1981 June, 2018 	 Special Chief Secretary, Govt. of Punjab 

Department of Social Security and 
Women &Child Development. 

End 	No.5/20/2017-3SS/ R5 8 S 	-d Dated, ChandigarhQ.S ,0i,201% 

A cogs is forwarded to the following for information and necessary 
action:- 
1 	 The CIPef Secretary to Government Punjab. 
2. Secretary, Government of India, Ministry of Women 86 Child 

Development, New Delhi. 
3. Additional Chief Secretary, Govt of Punjab, Department of Home 

Affairs and Justice. 

Punjab. 
Director, Social Security and Women 86 Child Development, 

3. 	 Deputy Commissioner, Kapurthala. 
b. 	 Incharge, Gum Nanak Mission Neterheen Birdh Ashram, Sapror 

G.T. Road, Phagwara, District Kapuythala. 

.1 

Under SeCitatylocial Security 



Government of Punjab 
Department of Social Security and Women 86 Child Development 

(Social Security Branch) 
NOTIFICATION  

FORM 28 

[Rule 21(3) and 22(4)1 

CERTIFICATE OF REGISTRATION 

(UNDER SECTION 41 OF THE JJ ACT) 

After perusal of the documents submitted as per Form 27 is granted 

registration No.5/12/2015-3SS/ 12409S6 as a Children Home under Section 

41(1) and 41(6) of the Juvenile Justice (Care and Protection of Children) Act, 

2015 with effect from 23.05.2018 for a period of 5 years. 

The Arya Vatsalya Greh, Vedic Shram Ashram, Purani Dana 

Mandi, Kapurthala which has the capacity of 20 children shall remain bound 

to follow the Juvenile Justice (Care and Protection of Children) Act, 2015, the 

Juvenile Justice (Care and Protection of Children) Rules, 2016 and 

regulations framed by the Central/State Government from time to time. 

Dated, Chandigarh, 	 K.B.S. Sidhu, IAS, 
16th May, 2018 
	

Special Chief Secretary, Govt of Punjab 
Department of Social Security and 
Women 86 Child Development. 

Endst.No.5/ 12/2015-355/ 1240986/1-8 Dated, Chandigarh 23.05.2018 

A copy is forwarded to the following for information and necessary 
action:- 
1. The Chief Secretary to Government of Punjab. 
2. Secretary, Government of India, Ministry of Women 116 Child 

Development, New Delhi. 
3. Additional Chief Secretary, Govt. of Punjab, Department of Home 

Affairs and Justice. 
4. Director, Social Security and Women &Child Development, Punjab, 
5. The Deputy Commissioner, Kapurthala. 

District Programme Officers, State of Punjab. 

N/7( 	District Child Protection Officers, State of Punjab. 
8. 	 Incharge, Arya Vatsalya Greh, Vedic Shram Ashram, Purani Dana 

Mandi, Kapurthala. 

Under 

	

	 ocial Security secike 
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lEole 2 (3) and 22E01 

"ftFiFICAIP' OF REGISTRATION 

(1_1 21D17,1213113(3FION -11 OP THE ,J.1 ACT) 

usal of the documents submitted as per Form 27, Helpage 

aritable Trust (Regd.), Village Sahni, Block No.2, 

Phagwara, Distt. Kapurthala is granted registraii):;) 

11' 311,1  lb (3  g46 	. dated f), 	September, 20111 ;12 

I it I) of the ,Juvenile jtiSj.iuc Care and Prowl 

dueL horn 0().09 2010  for a period or E veal 

ghich has the capacity of 30 children shtill remain 

JUSlicc (Care and Protection of Children) 	t 

riErre mul Proreerion of Chdfficii) Rules, 2011-. 

nit- PI/Siatt,  Clover nmeot from time to urge 

Raji P. Shrivastava, IAS, 
PC incipa Secretary. Coo_ of P. insrl ,  

Department of Social Set-  in ic )-181  
Women 8 Child Desclopini 

rE101),) 6grtt) 	Datcd. Chandigin 	.139.2019 

8 dot) to the following fol infrirmation and ne) Et, ); 

itarg u: Uoveiiirient Pm 'ma r)  

, :giver urgent or India, Mmistrs of Women 
mend New Delhi 

mi Chief Secretary, Govt. of Punjab. Department or lions) 
Alf3) ] 	d flusgee 

SOCiai Srciu ity mid Women S. Child Developer; or 
Coon) 
113p1;i: 	OrnOliSSiltner, La purthala. 
In) 1.3) 	11elpagc International Charitable 	rst (Regd. ) 

1 );thid. Block N0.2, Panchta Road, Tel ] P112-gW11-:-:1 
' 	 ha IR 

.1 2N 
Deputy Secretary 'Social Security 



)8-11 

Government of Punjab 
Departmel of Social Security and Women 85 Child Development 

(Social Security Branch) 
NOTIFICATION 

 

 

FORM 28 

[Rule 21(3) and ?2(4)] 

CERTIFICATE OF REGiSTRATION 

(UNDER SECTION 41 OF THE JJ ACT) 

After yerusal of the documents submitted as per Form 27, Swami 

Ganga Nand Bhuriwale (8G13) Children Home, Talwandi Hhurd, Ludhiana 

is granted renew I of registration No.5/ 2 / 2013-1SS/28570/ 1, dated 071f 

March, 2013 as a Children Home  under Section 41(1) of the Juvenile Justice 

(Care and Protecti) ii of Children) Act, 2015 with effect from 	J  .12.2018 for a 

gm_ id of 5 years 

The ir stitution which has the capacity of 100 children shall 

remain bound to ft (low the Juvenile Justice (Care and Protection of Children) 

; 201 5, the Div) dile Justice (Care and Protection of Children) Rules, 2016 

and regulations framed by the Central/State Government from time to time. 

Dated, Chandigarh 	 Raji P. Shrivastava, IAS, 
is:i: Dec, 2018 	 Principal Secretary, Govt. of Punjab 

Department of Social Security and 
Vvromen f±, Child Development. 

Boost Po 5 )2 /20 1 -3SS(1SS)/ /3 )8591)1/ 	Dated, Chandigarh p1.12.2018 

A copy ti forwarded to the following for information and necessary 

The Chief Secretary to Government Punjab. 
2. Secretare, Government of India, Ministry of Women (IL Child 

Develop.nent, New Delhi. 
3. Addition 11 Chief Secretary, Govt. of Punjab, Department of Home 

Affairs a ..Justice. 

Director Social Security and Women Br, Child Development, 
Punjab. 

Deputy aninaissioner, Ludhiana. 

Incharge Swami Ganga Nand Bhu tale (SGB) Children Homs, 
Taiwstici Khumi, Ludhiana.. 

Under Secret cial Security 



h 

Government of Punjab 
Department of Social Security and Women 86 Child Development 

(Social Security Branch) 
NOTIFICATION  

FORM 28 

[Rule 21(3) and 22(4)] 

CERTIFICATE OF REGISTRATION 

(UNDER SECTION 41 OF THE JJ ACT) 

After perusal of the documents submitted as per Form 27 is 

granted registration No.5/ I 2/ 2017-3SS /10 I SO 80 	as a Children Home 

under Section 41(1) of the Juvenile Justice (Care and Protection of Children) 

Act, 2015 with effect from 06.07.2017 for a period of 5 years. 

The Shri Bala Ji Prem Ashram & Nikhil Vidyalya (Regd.), 

District Ludhiana which has the capacity of 61 children shall remain bound 

to follow the Juvenile Justice (Care and Protection of Children) Act, 2015, the 

Juvenile Justice (Care and Protection of Children) Rules, 2016 and 

regulations framed by the Central/ State Government from time to time. 

Dated this 300  day of June, 2017. 

Elated, Chandigarh, 	 Vishwajeet Khanna, IAS, 
30th June, 2017 
	

Additional Chief Secretary, Govt. of Punjab 
Department of Social Security and 
Women 86 Child Development. 

adst..No.5/09/2016-3SS/10) go 	i) .4(3  Dated, Chandigarh 	.07.2017 

- ci 
action:- 

   

A copy is forwarded to the following for information and necessary 

The Chief Secretary to Government Punjab. 
Secretary, Government of India, Ministry of Women & Child 
Development, New Delhi. 
Additional Chief Secretary, Govt of Punjab, Department of Home 
Affairs and Justice. 

 

 

  

Director, 	Social Security and Women & Child 	Development, 

-1-47171 \ 5. 
Punjab. 
The Deputy Commissioner, Ludhiana. 

P 	\ 
6.  
7.  

District Programme Officers, Ludhiana. 
District Child Protection Officers, Ludhiana. 

Si Incharge, Shri Bala Ji Prem Ashram & Nikhil ViclYalya (kegd.), 
Thakur Colony, Pakhowal Road, Near Sterling Resorts, Ludhiana. 

Special Secretary Social Security 



Government of Punjab 
Department of Social Security and Women &Child Development 

(Social Security Branch) 
NOTIFICATION  

FORM 28 

[Rule 21(3) and 22(4)] 

CERTIFICATE OF REGISTRATION 

(UNDER SECTION 41 OF THE JJ ACT) 

After perusal of the documents submitted as per Form 27 is granted 

renewal of registration No.5/12/2017-3SS/992833, dated 02.06.2017 as a 

Children Home under Section 41(1) of the Juvenile Justice (Care and Protection 

of Children) Act, 2015 with effect from 12.01.2018 for a period of 5 years. 

The Heavenly Angels Children Home, Backside Military Camp, 

Rampura Road, Deraha, District Ludhiana which has the capacity of 50 

children shall remain bound to follow the Juvenile Justice (Care and 

Protection of Children) Act, 2015, the Juvenile Justice (Care and Protection of 

Children) Rules, 2016 and regulations framed by the Central/State 

ov ern men I7 irorfl LIMO to 

Dared this 12111day of Jan, 2018. 

Dated, Chandigarh, 	 K.B.S. Sidhu, IAS, 
12th Jan, 2018 
	

Special Chief Secretary, Govt of Punjab 
Department of Social Security and , 
Women 8z, Child Development. 

Endst. No.5/12,1 2017-33S/ 1145208/1-8 	Dated, Chandigarh 72.01.201R 

A copy is forwarded to the following for information and necessam 
action:- 
1. The Chief Secretary to Government Punjab. 
2. Secretary, Government of India, Ministry of Women is Child 

Development, New Delhi. 
Additional Chief Secretary, Govt. of Punjab Department of I Tome 
Affairs and Justice. 
Director, Social Security and Women & Child Development, Punjab. 
The De put),  Commissioner, Ludhiana. 
District Programme Officers, State of Punjab. 

7. District Child Protection Officers, State of Punjab. 
8. Incharge, Heavenly angels Children Home, 'Backside Military 

Cam, Rampura Road, Doraha, District Ludhiana. 

)) 

Under Secretary Social ''gecurity 



Government of Punjab Departmentü Social Security and Women 86 Child Development (Social Security Branch) 
NOTIFICATION p 

FORM 28 

12tile 21(3) and 22(4)) 

CERTIFICATE OF REGISTRATION 

1NDER SECTION 41 OF THE JJ ACT) 

After per osal of the documents submitted as per Form 27, Jyothi 

Foster Care Home for Girls, Kotli Road, Shri Muktsar Sahib is granted 

renewal of registratio No.5/8/2014-1SS/353916/ 1, dated 27th Nov, 2014 as a 

Cracirco Home Unde Section 41(1) of the juvenile Justice (Care and Protection 

of Cliiairen) Act, 201I: with effect from ),1.12.2018 for a period of 5 years. 

The in st :tuition which has the capacity of 50 children shall remain 

hound to follow the Juvenile Justice (Care and Protection of Children) Act, 

20) 6 the Juventh astice (Care and Protection of Children) Rules, 2016 and 

offiteldtions framed I, ,r the Central/State Government from time to time. 

Dated, Chandigarh, 	 Raji P. Shrivastava, LAS, 
Ind Dec 2018 
	 Principal Secretary, Govt. of Punjab 

Department of Social Security and 
Women & Child Development. 

EnC 'L.N0.5/ 8/2011- 3551135U/375mi 	Dated, Chandigarh j8.12.2018 

A copy is forwarded to the following for information and necessary 

I. 	The Chief Secretary to Government Punjab. 
2. Secretary, Government of India, Ministry of Women az, Child 

Develop: nent, New Delhi 
3. Additiot:al Chief Secretary Govt. of Punjab, Department of Home 

Affairs ; nd Justice. 
Direct°,  Social Security and Women 8,3 Child Development, 
Punjab 

5. Deputy Commissioner, Shri Muktsar Sahib. 
6. Inchargo, Jyothi Foster Care Home for Girls, Kotli Road, Shri 

Muktsat Sahib. 

Under Sec 	VSocial Security 

action,- 



7.C.„..Y 
Government of Punjab 

Department c t Social Security and Women 8s Child Deve opm 
(Social Security Branch) 

NOTIFICATION 

FORM 28 

[Rule 21(3) and 22(4)] 	 3 J 1 
	

PS 

CERTIFICATE OF REGISTRATION 

( JNDER SECTION 41 OF THE JJ ACT) 

After pei osa1 of the documents submitted as per Form 27, Manyta 

Bat Ashram, Model Town, Udekaran Road, Shri Muktsar Sahib is granted 

registration No 11 /5( /2015-3SS/ /37e 7q . dated ki Dec, 2018 as a Children 

Horne under Secuoi 41(1) of the Juvenile Justice (Care and Protection of 

Children) Act, 2015 v ith effect from fg .12.2018 for a period of 5 years. 

The just tution which has the capacity of 20 children shall remain 

both-:d to follow the Juvenile Justice (Care and Protection of Children) Act, 

2015 We Juvenile , mime (Care and Protection of Children) Rules, 2016 and 

regulations framed 1- v the Central/State Government from time to time. 

Dated, Chandigarh. 
1 Di Dec, 2018 

Erid.s.Nc 
	5u, .0 

A copy i 
action  

Raji P. Shrivastava, IAS, 
Principal Secretary, Govt. of Punjab 
Department of Social Security and 
Women 86, Child Development. 

5-353/ 3'76 (11111 
	

Dated, Chandigarh (1.12.2018 

forwarded to the following for information and necessary 

The Chi- Secretary to Government Punjab 
Secrerai , Government of India, Ministry of Women 86 Child 
Develop tient, New Delhi. 
Additior al Chief Secretary, Govt of Punjab, Department of Home 
Affairs find Justice. 
Director Social Security and Women 86, Child Development, 
Punjab 
Deputy lommissioner, Shri Muktsar Sahib 
lischarg , Manyta Dal Ashram, Model Town, fidekaran Road, Shri 
Mulusa Sahib 

t'VaUnder Secretakto 1 Security 



-Ei 	] 

U 
tl]]Government of Punjab 

Deent of Social Security and Women Lk, Child D” loptnent 
(Social Security Branch) 	 . 

NOTIFICATION i1\ \s, 1 	c,, 

FORM 2B 
 

[Rule 21(3) and 22(4)] . ]] 

CERTIFICATE OF REGISTRATION' 

(UNDER SECTION 41 OF THE JJ ACT) 	

prx I Os) 

After perusal of the documents submitted as per Form 27, Mata 

Gujri Sahara. Trust, Kalar Bhani, Patiala is granted registration 
-141 

13/ 2015-3S(Se )380(01 , dated V Dec, 2018 as a Children Home under 

Section 41(1) and 41(6) of the Juvenile Justice (Care and Protection of 

Children) Act, 2015 vah effect from r]211.12.2018 for a period of 5 years. 

The inoitution which, has the capacity of 160 children shMI 

remain bound to follow the Juvenile Justice (Care and Protection of Children 

Zvi, 2015. the JuveAile Justice (Care and Protection of Children) Rules. 2016 

Eind reynlaiione frat (ed by the Central/State Government from time to time 

Dale d, Chandigarh, 	 Raji P. Shrivastava, JAS, 

19R Dec, 2018 
	

Principal Secretary, Govt. of Punjab 
Department of Social Security and 
Women 8z, Child Development 

0] /20 -383/ 	firfh 	Dated, Chandigarh 9.12.20l8(  

:op y s forwarded to the following for information and necessary 

The Ch-ef Secretary to Government of Puniab 
Seen-tars, Gm/eminent of India, Ministry of Women Ec. Child 

Develo] went, New Delhi. 
Acidato tal Chief Secretary, Govt. of Punjab, Department of Home 

,Ajfairs tnd Justice. 	] 
Directo . Social Security and Women & Child Development, Punjab. 

Denim] Commissioner, Patiala. 
InchaH e, Mata Gujri Sahara Trust, Kalar Bhani, Patiala. 

Under Sec ISVI-So'  eial Security 



TA ct 
Government of Punjab 	 / r2h, 

Department cf Social Security and Women Et Child Developthent 
(Social Securily Branch) 

NOTIFICATION  

/Iv rT,T. 
FORM 28 

[Rule 21(3) and 22(4)1 /hte( 	)1_ 

CERTIFICATE OF REGISTRATION 

(UNDER SECTION 41 OF THE JJ ACT) 

After perusal of the documents submitted as per Form 27, SDKS 

Dasondhi Ram Birji Apahaj Ashram, Patiala is granted registration 

No.5 / 13/2015-35S, 13801111,2  , dated Dec, 2018 as a Children Home under 

Section 41G) and 41(6) of the Juvenile Justice (Care and Protection of 

Children) Act, 2015 with effect from 44 .12.2018 for a period of 5 years 

The ins( itution which has the capacity of 10 children shall remain 

)hund in follow t1-a Juvenile Justice (Care and Protection of Children) Act. 

20 il, the Juvenile .(ustice (Care and Protection of Children) Rules, 2016 and 

regulations framed , ly the Central/ State Government from time to time. 

Dated, Chandigarh, 	 Rat/ P. Shrivastava, IAS, 

tilh Dew 2018 
	

Principal Secretary, Govt. of Punlab 
Department of Social Security and 
Women &Child Development. 

Endst .No.5 / 3/2C I 5-3SS/f38045sej v 	Dated, Chandigarh 4 v .12.2018 

A Coin s forwarded to the following for information and necessary 

The Chief Secretary to Government of Punjab. 
Secretary, Government of India, Ministry of Women 8t. Child 

Developrnent, New Delhi. 
Aciditiotial Chief Secretary, Govt. of Punjab Department of Home 

Affairs and Justice. 
Directon Social Security and Women Itz Child Development, Punjab. 
Deputt Commissioner, Patiala. 
inchan c, SDKS Dasondhi Ram Birji Apahaj Ashram, Pauala. 

Under Secrec 

&4- 

ecial Security 

ci 



fkvi c2Q.i  
Government of Punjab 

Department of Social Security and Women 8z, Child Development 
(Social Security Branch) 

NOTIFICATION 	21 

FORM 28 

[Rule 21(3) and 22(4)] 	 &Icr [ "- 
CERTIFICATE OF REGISTRATION 	 5 )  

\\ 
(UNDER SECTION 41 OF THE JJ ACT) 

After perusal of the documents submitted as per Form 27, S.D.K.S. 

Yadvindra Pm-an Sal Niketan, Lahori Gate, Patiala is granted renewal of 

registration No.5/3/2013-155/43343/1, dated 22" April, 2013 as a Children )2[)6 

oi.]4_ne6Lunder Section 41(1) of the Juvenile Justice (Care and Protection of 

Children) Act, 2015 with effect from .10.2018 for a period of 5 years. 

The institution which has the capacity of 50 children shall remain 

bound to follow the Juvenile Justice (Care and Protection of Children) Act, 

2015, the Juvenile Justice (Care and Protection of Children) Rules, 2016 and 

regulations framed by the Central/State Government from time to time. 

Dated, Chandigarh, 
)62] Oct, 2018 

Eindst No.5/ 3/2013-1SS(3SS)/ /3[43110114  

Raji P. Shrivastava, IAS, 
Principal Secretary, Govt. of Punjab 
Department of Social Security arid 
Women &Child Development. 

Dated, Chandigarh 31.10.2018 

A copy is forwarded to the following for information and necessary 

action:- 
1. The Chief Secretary to Government Punjab, 

2. Secretary, Government of India, Ministry of Women 85 Child 
Development, New Delhi. 

3. Additional Chief Secretary, Govt of Punjab, Department of Home 
Affairs and Justice. 

4,-- 	Directar, Social Security and Women EV, Child Development. 

Punjab: 

5. Deputy Commissioner, Patiala. 
6. lncharge, S.D.K.S. Yadvindra Puran Bal Niketan, Lahori Gate, 

Patiala. 

 

46cial Security Under Secret 

 



ITIJ 

Government of Punjib  
Department I Social Security and Women 8r, Child Development 

(Social Security Branch) 
NOTIFICATION 

FORM 28 

[Rule 21(3) and 22(41] 	 licls  

CEIflIFICATE OF REGISTRATION 

UNDER SECTION 41 OF THE di ACT) 

After ix rusal of the documents submitted as per Form 27, SOS 

Children's Village" India, Rajpura is granted registration No.5/9/20174  
44A 

SISSH 	dap d el Dec, 2018 as a Children Home under Section 41(1) of 

vende Justice !Care and Protection of Children) Act, 2015 with effect from 

.2.20 t 8 tor a ist. iod of 5 years. 

The ire Titution which has the capacibi of 200 children shall 

DO 	Id to tOH ow the Juvenile Justice (Care and Protection of Child-ice) 

Act:  di 5, the hive iile justice (Care and Protection of Children) Rules, 2016 

toV ! 	ms 	)ed by the Central! State Government from time to time. 

Doled. Chandigitrit. 	 Raji P. Shrivastava, LAS, 
Dec. 2018 
	

Principal Secretary, GOVL of Punjab 
Department of Social Secunur and 
Women & Child Development 

Endtt Ne 20 	ss,0376 	Pi Dated, Chandigarh I ll .12.2018 

    

A sipt 	forwarded to the following For in 	and necessari 

at 
The 	)f Secretary to Government Punjab. 
Secreta y, Government of India. Ministry of Women es Child 

Development, New Delhi. 
Additioa al Chief Secretary, Govt. of Punjab. Department of I tome 

Affairs ) rid Justice. 
Directoi . Social Security and Women Cs, Child Development. 

Punta b 
Deputi, Ieminissioner, Pa tiala. 
Incharg SOS Children's Villages India, Rajpura. 

Under Secreta4Weial Seca t3 



Governinent of Punjab 
Department if Social Security and Women &Child Development 

(Social Security Branch) 
NOTIFICATION  

7), 17  
FORM 28 

[Rule 21(3) and 22(4)] 	 , 

CERTIFICATE OF REGISTRATION 	
y 	2

y
/  

(UNDER SECTION 41 OF THE JJ ACT) 

After perusal of the documents submitted as per Form 27 is granted -C] 

vrnew9l of registration No.5/7/2014-388/346493/1, dated 1841 November, 

] de. a Child,-en 1-lomc under Section 41(1) of the Juvenile Justice (Care and 

Pi -It] boil of Children) Act, 2015 with effect from 07 .07.2018 for a period of 5 

The Parhash Memorial Deaf to Dumb Society, near Aseern 

Msrbles, Bela Road, Ropar which has the capacity of 100 children shall 

1( 'Pam bound to follow the Juvenile Justice (Care and Protection of Children) 

A] • , 2015, the JUltatile Justice (Care and Protection of Chi)dren) Rules, 201b 

and rcgfflations Err med by the Central/State Government from time to time 

	

). ;1 
	and igarh , 	 K.B.S. Sidhu, IAS, 

) 	1 	11 201.8 
	

Special Chief Secretary, Govt. of Punjab 
Department of Social Security and 
Women &Child Development. 

5/7/20] 4-353,104q0.2/11-6 
	Dated, Chandigarh by .07.20 IS 

A cop:-  is forwarded to the following for information and necessary 

The Chief Secretary to Government Punjab. 
Secreiary, Government of India, Ministry of Women & Child 
Development, New Delhi. 
Addihonal Chief Secretary, Govt. of Punjab, Department of Home 
Affairs and Justice. 
Dire() or, Social Security and Women & Child Development, 
Punjab.  
Deputy Commissioner, Ropar. 
Incite ege, Parkash Memorial Deaf & Dumb Society, near seemA 

Marbles, Bela Road, Ropar. 

\ 	. 
y Social Security 

Ca-) 

Under Sec 



Government of Punjab 
Department of Social Security and Women 86 Child Development 

(Social Security Branch) 
NOTIFICATION  

FORM 28 

[Rule 21(3) and 22(4)] 

CERTIFICATE OF REGISTRATION 

(UNDER SECTION 41 OF THE JJ ACT) 

After perusal of the documents submitted as per Fo 27 is granted 

registration No:5/3/2015-355/ 1240926 as a Children Home under Section 

41(1) and 41(6) of the Juvenile Justice (Care and Protection of Children) Act, 

2015 with effect from 23.05.2018 for a period of 5 years. 

The Punjab Badhir Vidyalya Managing Society, Village 

Shampura, Bela Road, Distt. Ropar which has the capacity of 50 children 

shall remain bound to follow the Juvenile Justice (Care and Protection of 

Children) Act, 2015, the Juvenile Justice (Care and Protection of Children) 

Rules, 2016 and regulations framed by the Central/State Government from 

time to time. 

Dated, Chandigarh, 	 K.B.S. Sidhu, IAS, 
17th May, 2018 
	

Special Chief Secretary, Govt. of Punjab 
Department of Social Security and 
Women & Child Development. 

Endst.No.5/3/2015-3SS/ 1240926/1-8 Dated, Chandigarh 23.05.2018 

A copy is forwarded to the following for information and necessary 
action:- 
1. The Chief Secretary to Government of Punjab. 
2. Secretary, Government of India, Ministry of Women 86 Child 

Development, New Delhi. 
3. Additional Chief Secretary, Govt. of Punjab, Department of Home 

Affairs and Justice. 
4. Director, Social Security and Women 86 Child Development, Punjab. 
5. The Deputy Commissioner, Ropar. 
6.  District Programme Officers, State of Punjab. 

District Child Protection Officers, State of Punjab. 
8. 	 Incharge, Punjab Badhir Vidyalya Managing Society, Village 

Shampura, Bela Road, Distt. Ropar. 

Under Se carraCial Security 



fr 
8:41014(nalmo-talif ifcc( 

al Security Under Sec 

Government of Punjab 
Department of Social Security and Women &Child Development 

(Social Security Branch) 
NOTIFICATION  

FORM 28 

[Rule 21(3) and 22(4)] 

CERTIFICATE OF REGISTRATION 

(UNDER SECTION 41 OF THE JJ ACT) 

After perusal of the documents submitted as per Form 27 is granted 

renewal of registration No.5/6/2013-155/62746/1, dated 14.06.2013 as a 11•.‘ 

Children Home mIder Section 41(1) of the Juvenile Justice (Care and Protection f2. 

of Children) Act, 2015 with effect from I 3.06.2018 for a period of 5 years. 

The Jyoti Sarup Konya Asra Society, Randhava Road, Kharar, SAS 

Nagar which has the capacity 01 110 children shall remain bound to follow the 

Juvenile Justice Care and Protection of Children) Act, 2015, the Juvenile 

Justice (Care and Protection of Children) Rules, 2016 and regulations framed 

by the Central/State Government from time to time. 

Dated, Chandigarh, 	 K.B.S. Sidhu, LAS, 
7ils June, 2018 	 Special Chief Secretary, Govt. of Punjab 

Department of Social Security and 
Women 86 Child Development. 

Endst.No.5/6/2013-3SS/ )415 i se,U Dated, Chandigarh )3 .06.2018 
2-e 

A copy is forwarded to the following for information and necessary 
ac o 
1. The Chief Secretary to Government of Punjab. 
2. Secretary, Government of India, Ministry of Women & Child 

Development, New Delhi. 
3. Additional Chief Secretary, Govt. of Punjab, Department of Home 

Affairs rnd Justice. 
Director Social Security and Women 86 Child Development, Punjab. 

5. The Der uty Commissioner, Mohali, 
6. District Programme Officers, State of Punjab. 
7. District Child Protection Officers, State of Punjab. 
S. 	Inchargc, Jyoti Sarup Kenya Asra Society, Randhava Road, 

Kharar, SAS Nagar. 



E !NatiLptigoaDadocz 

Government of Punjab 
Department of Social Security and Women & Child Development 

(Social Security Branch) 
NOTIFICATION  

FORM 28 

[Rule 21(3) and 22(4)] 

CERTIFICATE OF REGISTRATION 

(UNDER SECTION 41 OF THE JJ ACT) 

After perusal of the documents submitted as per Form 27 is granted 

renewal of registration No.5/5/2013-188/89739, dated 04.06.2013 as a 

ChikIren_a= under Section 41(1) of the Juvenile Justice (Care and Protection 

of Children) Act, 2015 with effect from 13 .06.2018 for a period of 5 years. 

The Universal Disabled Care Taker Social Welfare Society (Regd.), 

Village Padiala, Teh. Kharar, SAS Nagar which has the capacity of 50 

children shall remain bound to follow the Juvenile Justice (Care and 

Protection of Childr,m) Act, 2015, the Juvenile Justice (Care and Protection of 

Children) Rules, 2016 and regulations framed by the Central/State 

Government from time to time. 

Dated, Chandigarh, 	 K.B.S. Sidhu, LAS, 
7th June, 2018 	 Special Chief Secretary, Govt of Punjab 

Department of Social Security and 
Women & Child Development. 

Endst.No.5/ 5/2013 -3SS (I SS)/ (75 '75 717p-S Dated, Chandigarh )3.06.2018 

A copy is forwarded to the following for information and necessary 
action:- 
1. The Chi-tf Secretary to Government of Punjab. 
2. Secretaiy, Government of India, Ministry of Women & Child 

Development, New Delhi. 
3. Additional Chief Secretary, Govt. of Punjab, Department of Home 

Affairs and Justice. 
4. Director, Social Security and Women & Child Development, Punjab. 
5. The Deputy Commissioner, Mohali. 
6 	District 'rogramme Officers, State of Punjab. 

District Child Protection Officers, State of Punjab. 
8. 	Inchargt , Universal Disabled Care Taker Social Welfare Society 

(Regd.), Village Padiala, Teh. Kharar, SAS Nagar 

Under Se arbiLial Security 



Goyernment of Punjab 
rtmer t of Social Security and Women &Child Development 

(Social Security Branch) 
NOTIFICATION 

FORM 23 

[Rule 21(3) and 22(4)] 

CERTIFICATE, OF REGISTRATION 

(UNDER SECTION 41 OF THE JJ ACT) 

After perusal of the documents submitted as per Form 27, Farishta 

India Charitabb Trust, Village Mukandpur, Derabassi, District S.A.S. 

Nagar is granted enetwal of registration No.5/ I /2011•1SS/203, dated 12G ,Tan. 

2012 as a Childa n Home under Section 41(0 of the Juvenile Justice (Care and 
car__ 

Protection of Chi] iren) Act, -2015 with effect from pi; .12.2018 for a period of 5 

Th-t , !ustitution which has the capacity of 48 children shall reint] 

Haind to follow he Juvenile Justice (Care and Protection of Childreta Act. 

2015, 1.1-1e JLtven e Justice (Care and Protection of Children) Rules, 2016 and 

Mtions turn 1 rj• the Central/State Government from tilT1C LC, 

ft talituaram h. 	 Raji P. Shrivastava, 
Principal Secretatm, Co) t. of flinkTh 

Department of Social Security and 
Women 8.) Child Development 

N u, 	m i11-355/ 13)5853 	 Dated. Chandigarh ,:).12.2018 

als 	G is forwarded to the following for information and micessiat 
1 'CI 

'fate ;bier Secretary to Government PUI-kiab 
tarci -tatty, Government of India. Ministry of Women 	Mai 

Dim lopment, New Delhi. 
Add tionai Chief Secretary, Govt. of Punjab, Department of Hanle 
Alta vs and Justice. 
Dirt :tor, Social Security and Women 8. Child Development. 
Pon ab. 
Dic My Commissioner, S.A.S. Nagar. 
Inc( 	Farishta India Charitable Trust Village ilukand 
Dem bassi, District S. AS. Nagar. 

QT 

Under Seere Security 



Government of Punjab 
Department of Social Security and Women 6r, Child Developmen 

(Social Security Branch) 
NOTIFICATION  

FORM 28 

[Rule 21(3) and 22(4)] 

CERTIFICATE OF REGISTRATION 	
//cps '5-- 

\ ,N1 

(UNDER SECTION 41 OF THE JJ ACT)  

In partial modification of the Notification dated 07 06.2018 issued %- 

vide No 5/1/2011-3SS(1SS)/1257288/ 1-8, dated 12th June, 2018, the 

address of Gur Aasra Trust, Kothi No.3133, Phase-7, S.A.S. Nagar be read 

as Gur Aasra Trust, Sector 78, Mohali 

Dated, Chandigarh, 
16th Oct, 2018 

Endst.No.5/1/2011-355(155)/ 13434131g 	Dated, Chandigarh 31.10.2018 

A copy is forwarded to the following for information and necessary 
action:- 
1. The Chief Secretary to Government of Punjab. 
2. Secretary, Government of India, Ministry of Women 8i. Child 

Development, New Delhi. 
3. Additional Chief Secretary, Govt of Punjab, Department of Borne 

Affairs and Justice. 
Directoi Social Security and Women & Child Development, Punjab. 

5. The Deputy Commissioner, Mohaly 
6. District Programme Officers, State of Punjab. 
7. District Child Protection Officers, State of Punjab. 
8 	 Inehargo, Our Aasra Trust, Sector 78, Mohali, Punjab. 

Under Sec ial Security 

)3-27f,  

firyi . 3 3-3rg Raji P. Shrivastava, IAS; 
Principal Secretary, Govt. of Punjab 	)0 
Department of Social Security and 
Women 8(, Child Development. 



Government of Punjab 
Department of Social Security and Women &Child Development 

(Social Security Branch) 
NOTIFICATION 

FORM 28 

[Rule 21(31 and 22(4)) 

CERTIFICATE OF REGISTRATION 

(UNDER SECTION dl OF THE JJ ACT) 

Alter perusal of the documents submitted as per Form 27 is 

granted registration No.5/ 15/2018-3SS/ 1145176 as a Children Home under 

Section 431(1) of the juvenile Justice (Care and Protection of Children) Act, 

2015 with effect from it 2.01.2018 for a period of 5 years. 

The Apne Foundation, H.No.18, Sector 77, S.A.S. Nagar which 

has the capacity of 50 children shall remain bound to follow the Juvenile 

Justice (Care and Protection of Children) Act, 2015, the .Juvenile Justice (Care 

and Protection of Children) Rules, 2016 and regulations framed by Me 

Central/State Government from time to time. 

Dated tine 12th day of hail, 2018. 

Dated, Chandigarh, 	 K.B.S. Sidhu, IAS, 
litu Jan, 2018 
	

Special Chief Secretary, Govt. of Punjub 
Department of Social Security and 
Women th Child Development. 

fincist. 	15/2018-3SS/1145176/ 1-8 	Dated, Chandigarh 12.01.2018 

A copy is forwarded to the following for information and necessary 

The Chief Secretary to Government Punjab. 
Secretary, Government of India, Ministry of Women 8e, Child 
Development, New Delhi. 

3 	Additional Chief Secretary, Govt. of Punjab, Department of Home 
Affairs fine Justice. 

4. 	 Director, Social Security and Women & Child Development. 
PiaMain 

s. 	The Deputy Commissioner, Mohan. 
Tau< 	District Prcigrarn.me Officers, State of Punjab. 

7. 	District Chtld Protection Officers, Slate of Punjab. 
ft 	Inc:barge, Afire Foundation, H.N0.18, Sector 77, S.A.S Nagar. 

	

L 	 I 

	

Cittinr 01( it 	C; 1' 
Under Secretary Social Secu 

notion.- 



Government of Punjab 
Department of Social Security and Women 8z. Child Development 

(Social Security Branch) 
NOTIFICATION  

FORM 28 

(Rule 21(3) and 22(4(1 
CT - / 

CERTIFICATE OF REGISTRATION 

UNDER SECTION 41 OF THE 3.1 ACT1 

After perusal of the documents submitted as per Form 27 is 

granted registration No.5/11 /2018-355/1145101 as a Children Home _under 

Section 41(1) of the Juvenile Justice (Care and Protection of Children) Act, 

2035 with effect from 12.01.2018 for a period of 5 years. 

a Gujri Sukh Niwas, Gill Farm, Ithanpur, Rharar, 

Mohali which has the capacity of 100 children shall remain bound to follow 

the Juvenile Justi (Care and Protection of Children) Act, 2015. the Juvenile 

Justice (Care and Piotection of Children) Rules, 2016 and regulations framed 

by the Central/Stan: Ciovernment from time to time 

Dated this 12111  day of Jan, 2018 

Dated, Chandigarh, 	 K.B.S. Sidhu, IAS, 
3214  Jan, 2018 
	

Special Chief Secretary, Govt. of Punjab 
Department of Social Security and 
Women & Child Development. 

Endst:No 

action:- 

iv 

8. 

1/201&3S5/114513i/1-8 	Dated, Chandigarh  12.01.2018  

A copy iS forwarded to the following for information and necessary 

The Chic( Secretary to Government Punjab. 
Secretary, Government of India, Ministry of Women e9; Child 
Development, New Delhi, 
Additional Chief Secretary, Govt. of Punjab, Department of Home 
Affairs and Justice. 
Director, Social Security and Women EY Child Development, 
Punjab. 
The Deputy Commissioner, Mohali. 
District Programme Officers, State of Punjab. 
District Child Protection Officers, State of Punjab. 
Incharge, Mata Gujri Sukh Niwas, Gill Farm, Khanpur, Khara, 
Mohali. 

; 	I 

Under Secrete Social Security 
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